g MOHIT INDUSTRIES LIMITED
CIN : L17119GJ1991PLCO15074
Regd. office: 6th Floor, A-601/B, International Trade Centre, Majura Gate,

Ring Road, Surat 395 002, (Gujarat) INDIA,
Phome:; +81-261-2483261, 2463262, 2483263, Fax: +91-261-2483264,

Email : contactfimohitindusiries.com  Website: www.mohitindusiries.com

NOTICE

Mobed i5 hereby given, pursueand o peovision ol the Regulalion 5 & & of the
Securities and Exchange Board of India (Defizting of Equity Shares) Regulations,
2021 (EEBI Delisting Reqgulations} and amendments thereof, the Board of Directons
of the Company at its meeting held on 30th August, 2021 approved, inter alia,
a proposal for valuntary delisting of the Company®s equily sharas from BSE Limited.

Mecassity and object of Delisting :

Tha aguity shares of the Company are listed on BSE Limited [("BSE") and
Tz Mabanal Slock Exchangs of India Limited ("™NSE"),

Thar Company has endoerlaken an eoercise lor raticnalization cost in relalon 1o
listimg In both the stock exchanges viz, NSE and BSE and benefits derived there
from. Accordingly, the Board of Directors of the Company at its mesting held an
30th August, 2021 considered delisting of equity shares from one stock exchangs
i.e from BSE Lemdled in terms of SEBI Delisting Regulations. Further looking at a
companson ol rading volumes of the Lompany's shares Detween Malional Stock
Exchange Limited (NSE) and BSE Limited (BSE), it was found that the woldumes an
the BEE wers less than on the MSE and therefore it was proposed that the Company
be defistad from the BSE rather than the NSE.

In the terms of tha SEBI Delisting Regulations, the Company has proposed the
delisting of Company's shares fram BSE Lirmited, withoul giving any axit opporiuniby
1o s shareholders since the equity shares of the Company will continue 1o remaln
listed at The Naticnal Stock Exchange of India Limited (*"MNSE"), a stock exchange
having nationeide trading terminal. Tha Shareholders of the Company shall continue
o avail the benefits of the listing and Irading on The Maticnal Siock Exchangs of India

Lirnited ("NSE"). For MOHIT INDUSTRIES LIMITED
Sdi-
NARAYAN SABOO
Managing Director

{DIN : D0223324)

Place : SURAT
Date * 30/08/2021

o S CHAND AND COMPANY LIMITED

—— Registered Office: A-27. 2nd Floor, Mohan Co-operative Endustrial

T Eztate, Mew Delhi-110042, India; Email; imvestorsf@schandgroup.com;

E;EII'IAIFI:F Website: www.schandgroup.com; Phone; +81 11 49731800;
SRR Fae +01 11 49731801: CIN: L22218DL1870PLCO05400

NOTICE

Nobce is hereby given that the 50th Annual General Meeting (“AGM") of members of S
Chand And Company Limited ("Company”) will be held on Tuesday, September 28, 2021
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DISPATCH OF NOTICE OF 34TH ANNUAL GENERAL MEETING
OF THE COMPANY

Nolica is herehy given thal the 34ih Annual Genaral Meating of the Company will be hedd an
Thursday, September 23, 2021, at 11.30 am., through Videa Gorderencing (VC) ¢ Other Audio
Wisual Means [QAVM) in cormpliance with circulars issued by Ministry of Corporata Aflairs viz,
Circutar nos. 1472020 dated Apal 8, 2020, 172020 dated April 13, 2020, 2072020 dated bay 5,
2020 and 272021 dated January 13, 2021 and Securities and Exclianga Board of Indea (SEBI) vide
itz Circular Nos, SEBIVHO/GFD/CMODN/CIR/P/2020/79 dated May 12, 2020 and
SERVHVCFINCMD2/CIRP2021 11 dated January 15, 2021, o ransact the Businessas set outin
The Motice dated August 31, 2021

In Cosnpliance with the above CIRculars, eectronic copes of the Notice of the AGM along with the
Annua! Rapart for the Fnangial Year 2020-21 have alrezdy baen emailed &0 all sharabaldars whase
email addresses are registered favailable with the Company. The dispatch of AGM notice and
Annuat repart has baen completed on August 31, 2021

The Company's Regster of Members and Share Transier Boaks shall ramain closed from Friday
Seplember 17, 2021, to Thursday, Seplember 23, 2021 (both days inclueshe) foe paymen of
dividand o the shareholders, Dividend will ba paid to those shareholdars whass name(s) apoear in
e Regester of Mermbers/ Bensticial Dviners on E-EI'.‘I1E.'I'|'I|:IEI 16, 2021, The inbematon for deduction
of Tax at Sowerce (TOS) on Dividend income also farms part of Mobce of the AGM and further details
can be oMamed from the website of the coempany httplywwa waterbazeindia.com
firmvastar_ralations php

The required farmats for submission of various declarations 1o zvail examplion from TOS are made
avdilable an the websibe of e Comparny and e shaneholders an reguesied bo upboad the daly Tilled
n daclarations onor before Saptembar 16, 3021, with the Registrar and Transfar Agent (RTA] Le,
Carmed Carparate Services Lirnited an teir wish parial hElps.Yeyvestoes. cameaindia.com &nd also
send a copy of the same to the e-mail ID investor@camepindia.com with & copy fo
mvesipngwaterbaseindia.com

In tarms of Section 108 af e Companies Act, 2003 (the A1) redd with Aule 200al {he Companies
(Management and Adminisiration) Rules, 2014, {the Rules) as amendad from Bme to time and
Rigulation 44 of the SEBI (Lesting Dbligations and Disclosure Requiremants) Requiations, 2015
(the Listing Requdations), the Company is pravidng &5 members the facility to cast thair vates, an
1l biesiness dems propesed in e Molice ol AGM, elecironically Trom 3 place ather than Be venue
o AGM [rempde e-voding)

The Company has engaged the servces of Central Depossory and Serices Limeed (COEL) as the
Apency o provida a-voling facifity. The remote a-voling Taciity shall cormmance on Ronday,
Sepiember 20, 2021, at 9.00 a.m. ([E5T) and ends on ‘Wednesday, September 22, 2021, at 5.00
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WEDNESDAY, SEPTEMBER 1, 2021

GRIU

G RINFRAPROJECTS LIMITED
CIN: LIa5201GJ1995PLCI0EE5Z
Regd. Office; Revenue Block No.223, Old Survey No. 384/1, 384/2,
Paiki and 3B4/3, Khata Mo, 464, Kochasiva, Ahmedabad-382220,
Gujarat, India. Ph: +31 204.2487370, Email; csfmgrnfra.com,
Website: www.grinfra.com

NOTICE ON INFORMATION REGARDING 25™ ANNUAL GENERAL MEETING OF
THE COMPANY TO BE HELD THROUGH VIDEQ CONFERENCING! OTHER

Netice is hereby given that the 25th Annual General Meeting ("AGM”) of the members of
the Company will be held on Monday, 27th September 2021 a1 3:00 PM, (IST) through
Video Conferancing ("WC") | Other Audio-\isual Means ("OAVM®), in complianca with
applicable provisions of the Companies Adl, 2013 and the Rules made thereunder and the
Securities and Exchange Board of India ("3EBI") iListing Obidigations and Disclosure
Requirements) Requiations, 2015, read with General Circular No, 14/2020 dated Bth April
2020, General Circular Mo, 172020 datad 13th Al 2020, General Circular Mo, 2002020
dated 3th May 2020 and General Circular No. 022021 dated 13th January 2021 and other
applicable circulars issued by the Ministry of Corporate Affairs ("MCA™) and Circular No.
SEBWHOICFDVCMD1/CIR/P/2020i79 dated 12th May 2020 read with Circular Mo,
SEBVHOICFDICMDZICIRIPIZ021/11 dated 151h Janeary 2021 icollectively referred to as
“relevant circulars”), to transact the business sel oul in the Notice calling the AGM,
Mambars will be able to attend the AGM through YVC/OAYM. Members participating
throwgh VCIOAY M facsity shall be reckoned for the purpose of quorum under section 103
of Compames Act, 2013.

In compliance with the relevant circulars, the Annual Report 2020-21 consisting of Notice
of the AGM will be sent to all the Members of the Company whose email addresses are
registerad with the Company/Depository Parlicipant|s). The same will also be available on
the Company's website at www.grinfra.corn and on he websie of the Slock Exchanges
i.e. BSE Limited and National Stock Exchange of India Limited at www.bsaindia.com and
waw. nEgindia.com respactively, and on the website of Company's Registrar and Transfer
Agent, KFm Technodogies Pnvate Limited (Kiintech ) at hitps:tevoting kfintech.com/.
Manner of registering / updating Email, PAN and Bank details:

Members holding shares in dematerialised mode, who have not registared/updated their
Emad addressas, PAN and Bank account details with their Depository Participants are
requested to register! update their emsail addresses with Depository Participants with
whim they maintain thesr demat accounts.

Manner of casting vote{s) through e-voting:

EEd Lk e
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PUBLIC NOTICE

Motice is hereby given that | Sangita Kumard Bhansall have lost the following
share carificate of Greenply Industries Limited having it Registerad OfMce at
Madgul Lounge, 5th & 6th Fioor, 23 Chetla Caniral Road, Kolketa- T00027

120630596 - 1206325985

| No. of Shares
2000

AUDIO-VISUAL MEANS

Piace : Ahmedabad
Daate : 01.09. 2021

The Public is heraby wamed against purchasing or dealing with the above
shame certificaies in any way and any pearson{s) who has any claim in respact
of these shares, must iodge such olalm with the Company &t its Repgistrar and
transfer Agent al 5.K. Infosolulions Pvt. Lid., D42, Kalju Nagar Colony, Ground
Floor, Near South City Mall, PO & PS-Jadavpur, Kolkata-T00032, within
15 days from the daie of this publication.

Nama of the shareholder
Sangita Kumari Bhansali

Wio. Sangita Gautam Chand Chopra

STAR CEMENT LIMITED

CIN: L26942ML2001PLCOOGEE3

Regd. Office: Vill: Lumshnong, P.O.: Khaliehriat, Dist.: East laintia Hills, Meghalaya — 793210
Corporate Office: ‘Century House’, 2nd floor, P 151, Taratala Road, Kolkata-700 083
Tel: 03655 - 278215/16/18, Fax: 03655-278217, Email; investorsi@starcement.co.in

Website: www.starcement.co.in

NOTICE TO THE SHAREHOLDERS

MNOTICE is hereby given that the TWENTIETH ANNUAL GENERAL MEETING [AGM) of the
Members of Star Cement Limited will be held on Thursday, 30th September, 2021 at
11:30 AWM. {I5T] through Vides Conferencing ("WC")S Other Audio Visual Means
{“08EA"), in compliance with the applicable provisions of the Companies Act, 2013 and
Rules issued thersunder and SEBI |Listing Obligations and Disclosure Reguirements)
Regulations, 2015, as amended read with circulars issued by the Ministry of Corporate
Affairs and the Securities and Exchange Board of India from Sime to time in this regard.
Members attending the AGM through YOIOAVYM, will be counted for the purpose of
ascertaining the quorum under Section 103 of the Companies Act

In campliance with the aforesaid circulars, the Netice comvaning the 20th AGM and the
Annuzl Report of the Company for the Financial Year ended 31st March, 2021, will be
sent onky by email to those Members, whose e-mail addresses are registered with the
Company/Depository Participants/Registrar and Share Transfer Agent {* the RTA"). The
instructions for joining the AEM through VC/OAVM and the manner of taking part in the

a) Membars will have an opportunity 1o cast their voteds) on the business{es) as sef out
in the Modice ofthe AGM through electronic wating system [“e-voting”).

The manner of voting remately (“remola e-vating”) by the members holding shares in
dematerialised mode and for members who have nof registered their email
&ddresses has been provided in the Molice of the AGM. The same will also be
available on the website of the company at www.grinfra.com and on the website of
Kfintech at hitps:fevating kfintech.com/

¢l The facility for woting throwgh electronic voting system will also be made available at
the AGM and Members attending the AGM who have nol cast their vole(s) by remole
e-voling will ba able o vota at the AGM.

The login credentials for casting votes through e-voling shall be made available to the
members through email. Members who do not receive email or whose amail
addressas are not regestered with the Company | Kintech ! Deposiiory Participant(s),

fm, I5TY. The ramole e-voding facilty shall mat be availabés beyond the said time and the module
shall be disabled by COSL for voting thereafter, Once the vate on a resolution is cast by the member,
heshe shall nod he aligwed o change it subsaguently or cast wabe agan, The faclity lor wating b)
through efectronic woting system shall atso be made avallable on the day of the AGM |2, Thursday,
saplember 23, 2021 and the rambacs parlicgpating in tha AGM through VO .FO0aM, whit Bave mat
already cast theirvobe by remate e-voting shall be @ble to exercise thair ight during the mesting
Tha members whio have cast their vole by remote e-valing poor 1o the msaling may alse sttend the
AGM through W BAYM but shall not be entitled to cast theirvate again during the meeting,

A person, whose name appears in the Register of Members [ Beneficial Dwners as on the cut-off
date, i.4, Thursday, Septamber 16, 2021, only shall be ertitled 1o avail the Tacility of ramote e-
\'ﬂt:’l!;."'nlllllll'rﬂ at the M-EBIJI'II] Any person who becomes member of the Enmpan','m‘.er dispatchal
fha Mofice of the Mesting and holding sharas as an the cul-aff dafs may obtan user 10 and )
pagsword by sending an emadl to helpdesk.evoling@cdsindia.com with a copy to
nvesinnEwalerbaseindia.cam. The detailed pracadura for ablaining Wser 0 and password is

e-voling process will be provided along with the Mobce and Annual Repaort,

Members holding shares in physical mode or whose e-maill addresses are not registered

may cast their votes through e-voting systern, after registering their e-mail addresses by

sending the scanned copy of the following documents to the Company at
investors@starcement.co.in or to the RTA, Le, Maheshwari Datamatics Private Limited
at mdpldc@yahoo.com :

1. & signed request letter mentioning their name, falio nurmber/DP 1D and client 1D and
number of shares held and complete postal address; Alternatively, members may uss
the “E-communication registration form™ available on the website of the Company
www.starcement.co.in under the Investors section;

2. Self-attested copy of the PAN Card;

3, self-attested copy of any docurment (such as Aadhar Card/Driving License/Voter 1D
CardfPassport/latest Electricity Bill/ latest Telephone/Maobile Bill/Bank Passbook
particulars) in support of the postal address of the Member as registerad against their

al 11,30 AM. through video confarencing in compliance with the applicable provisions of
The Companies Act, 2013 and Circular Mo. 1452020 dated April 08, 2020, No. 1772020
dated Agpril 12, 2020, Mo. 2002020 dated May 05, 2020 and Mo. 02/2021 dated Janwary 13,
2021 iszued by The Ministry of Corporate Affairs.

Pleasa nobe the following:

- In compliance with above circulars, electronic cogees of Natice of the AGM and Annual
Report for the financial year 2020-21 will be sent to all the members whose e-mail
addresses are registered with the Company / Depository Padicipant(s) of the Company
The nofice of AGM and Annual Repor for the financial year 2020-21 will also be made
available on the Company's website www.schandgroup.com, on the websifa of the
stock exchanges www.bseindia.com and www.nseindia.com., and on the website of
Link Intime India Private Limited htips: linstavole finkintime. co.in;

- Members who have not registared their email IDs are requested to register the same

provided inthe AGM Natice, Howeyes, if the member Is aiready registared with COSL for e-woting,

may generate kogin credentials by foowing instructions given in the Notes to Motice

sharehaolding,

with their respective Depository Participantis) or with Link Intime India Private Limited. fhen hefshe can wse hisher axisting usar |0 and passward far casting his harvale. ol AGM Members holding shares in dematerialized mode, who have not registered/updated
Regisirar and Transfer Agent of tha Company or by sanding tha requestto the Company Tha Cormpany has appointed Mr Chandramouli J, Partner, Mis. B P & Assaciates, Practicing ; i _ their e-mail addresses with the Depository Participants, are requested to
atinvestorsi@schandgroup.com; Company Secretaries, 1o act as the Scrutinizer 1o the remote e-voting process and wating during the Bl Eh;ﬁm login credentials may also be used for altending the AGM through VL || | register/update their e-mail addresses with their Depository Participants.

AGM in a fair and fransparent manner. Mambers may nata that the nofice of 34th AGM and the : Members who hold shares in physical mode and who already have valid e-mail addresses

- Members will ba provided the facility to cast their vote through remota e-voting before
the meeting as well as through e-voling systam during the maating. Tha facility of
casting votes will be provided by Link Intime India Private Limited;

- The instructions for joining the meating through video conferencing, 1o vole during the

Annual report for Fy 2020-21 are also avallabie on the 'EI}I'ITIIIEIHE.I"S webhsite
wwew watarhaseindia.com as well as an the wabsite of the Stock Exchange (B5E} and E-Vating
agency COSL |e. www evstingindia.com. The documents pertaining to the iteme of business to be
fransacied i tha AGM shall be made awailable for inspection by writng ko the Company at

Members are requesied to carefully read all the Motes =&t oud in the Motice of the AGM fo
be dispatched and in particular, instructions for joining the AGM, manner of casting vote
threasgh remate e-voling of e-vating facility at AGM.

This notice i5 beng msued for the information and benefit of all the members of the

registered with the Company)the RTA need not take any further action in this regand

The Metice and Annwal Report for the Financial Year ended 31st March, 2021 shall be
available on the website of the Company viz., www.starcement.co.n and also on the
website of Stock Exchanges where Eguity Shares of the Company are listed, wiz.,
winw.nseindia.com and www, bseindia.com

mﬂating 1hr|:!ugh a-m_ljrtg gystam arju:l 1!1ruugh rarnote a-woting befora the meeting will AVESIDNE WalBrbaseindiz.com Company andis in compliance with Ihe apgsicabls circulars of the MCA and SEBI, For Star Cement Limited

be provided inthe Nofice of the meeting. Al grievances connected with the facily for vating by electronic means meay be addressed 1o Mr. For G R Infraproiects Limited 5d/-
- The members who are holding shares in physscal farm or have not registered their mail Rakesh Dalvi, Sr. Manager, (CDSL) Central Depossory Services (India) Limited, A Wing, 25th Floor, e Sgj. | |Date: 3lst August, 2021 Debabrata Thakurta

addrezsgs can also cast their vote throuch remoda E_mﬁﬁg bafore the rﬁgg[g!.g af Marathion Fubures, Matatbat Kl 'SI:"I'Il]UUnlj'S. N ¥ Joshi Mﬂﬂ;‘. Lowier Parel l:_ﬂ?‘lll Mumbsai - ) . . 2 Place: Kolkata Eurnpam.' 5'EEFE1;3F'||I'

through e-voting system at the meeting and the detailed procadure for the samewilipe | | 00013 or sendan email io helpdesk. evnfing@adsindia,com or call an 022-23056542/43 E'“‘.“'J,]'E':"’”' pidi e 5"'"2;:;“”1 “'E "

provided in the Motice of the AGM. The details will also be made available on the website For The Waterbase Limited e s pany

ofthe Company; adi-
- The Notice of AGM and Annual Report for the financial year 2020-21 will be sent to the Plige; Chienral 30 i PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT OF

members on their reqisterad e-mail address in due course. [arec Auiguist 31, 2021 Company Secretary & Compliance Officer

B LI Bk st RICHFIELD FINANCIAL SERVICES LIMITED
Sdi-
Jagdeep Singh Corporate Identification Number: L65999WB1992PLC055224;

Place: New Delhi
Date; August 31, 2021

Company Secretary
Membership No. &15028

Registered Office: 33, Brabourne Road, 5" Floor, Kolkata - 700001, West Bengal, India;
Contact Details: 033-22425812 / 033-30230347 / 033-22426208; Website: www.risl.co.in; Email 1D: risl.nbfc@gmail.com;

This Pra-Offer Advertisement cum Corrigendum to the Detailed Public Statement (hereinafter referred 1o as 'Advertisement’) is being issued by Capitalquare Advisors
Private Limited {hereinafter referred to as ‘Manager to the Offer”), for and on behalf of Vadasseril Chacko Georgekutty (hereinafter referred to as ‘Acquirer 1°), Midhun ttoop
{hereinafer referrad to as ‘Acquirer 2°), and Varghese Mathew (hereinafter referred to as Acquirer 3°) pursuant to the provisions of Regulation 18 (7) of the Securities and
Exchange Board of India (Substantial Acguisition of Shares and Takeovers) Regukations, 2011, as amended (herainafter referred to as "SEBI (SAST) Regulalions’), in
respect of the Open Ofler 1o acquire up to 9,75,026 (Nine Lakhs Seventy-Five Thousand and Twenty-Six) fully paid-up equity shares of Rs.10.00/- (Rupees Ten Only)
(herginaftar referred to as ‘Equity Shares’) each representing 26.00% (Twenty-Six Percent) of the total paid-up Equity Share capital and voting share capital of Richfield
Financial Services Limited (hereinafter referrad to as ‘RFSL or the ‘Target Company’), at price of Rs.23.10/- (Rupees Twenty-Three and Ten Paise only) per Equity Share,
payabde in cash (hereinafter referred to as ‘Ofler Price’).

Thiz Advertisement i to be read in conjunction with the Public Announcement dated Wednesday, June 16, 2027 (hereinafter referred to as "PK’); the Detailed Public
statement dated Friday, Juna 18, 2021, which was published on Saturday, June 19, 2021, in Financial BExpress (English daily) (All India Edition), Jansatta (Hindi daily) (All
India Editian). Arthik Lipi (Bengali daily) (Kolkata Edition), and Mumbai Lakshadweep (Marathi daily) (Mumbai Edition) (hereinafter referred to as ‘DPS’), and announcement
to the Detailed Public Statement dated Teesday, August 10, 2021 which was published in the newspapers in which the Detaled Public Statement was published, on
Wednesday, August 11, 2021 (hereinafter referred to as ‘Announcement to DPS");

1. Offer Price: The Offer Price s Rs.23.10/- {Indian Rupess Tweanty-Three and Ten Paise only) per Equity Share, including interast al the rate of 10.00% (Ten Parcent) per

SARASWATI COMMERCIAL (INDIA) LIMITED

CIN; L51908MH1383PLC1 66605
Regd. Office: 209/210, Arcadia Buitding, Znd Floor, 195, Mariman Point,
Mumbai - 400 021. Telephone: 022-40198600, Fax: 40198650,
E-mail id; saraswatiinvestonigevlin; Website: www saraswalicommerzial.com

WINRO COMMERCIAL (INDIA) LIMITED

CIN: L51226MH1983PLC165499
Regd. Office: 2087210, Arcadia Building, 2nd Floor, 195, Manman Point,
Mumbai - 400 021. Telephone: 022-30198600, Fax: 40198650,

E-mail id: winro.investor@agovl.in: Website: www winrocommearcial.com

NOTICE TO THE SHAREHOLDER - INFORMATION
REGARDING THE 38™ (THIRTY EIGHTH) ANNUAL GENERAL

NOTICE TO THE SHAREHOLDER - INFORMATION
REGARDING THE 38™ (THIRTY EIGHTH) ANNUAL GENERAL

MEETING TO BE HELD THROUGH VIDEDQ CONFERENCING
(VC) OR OTHER AUDIO VISUAL MEANS (DAVIM)
MOTICE is hereby given that the Thirty Eight (38") Annual General Meeting
("AGM") of the Company will be held on Thursday, 23" September, 2021 at
11.30 A.M. via Vidaeo Conference ! Ofther Audio Visual Msans to fransact the

business as mantionad in the Nolice convaning the AGM.

MEETING TO BE HELD THROUGH VIDEO CONFERENCING
(VC) OR OTHER AUDIO VISUAL MEANS (OAVM)

NOTICE is heraby given that the Thirty Eigth (38%) Annual Ganeral Meating
(“AGM") of the Company will be held on Thursday, 23™ September, 2021 at
2:30 PM. via Video Conference / Qther Audio Visual Means to transact the
business as mentioned in the Notice convening the AGM,

In vieaw of the outbreak of the COVID-19 pandemic and pursuant to Genaral
circular Mas. 142020, 172020 and 2002020 dated April 8, 2020, April 13, 2020
and May 5, 2020 respectively, issued by the Ministry of Corporate Affairs ("WMCA
Circulars") and Circular Mo, SEBVHOVCFDVCMDMCIRPZ2020079 datad May
12, 2020 issued by the Securities and Exchange Board of India ("SEBI
Circular”} and in compliance with the provisions of the Companies Act, 2013
and SEBI (Listing Obligations and Disclosura Raguiramants) Regulations,
2015 (“Listing Regulations"), the 387 AGM of tha Company 15 baing conducted
through YVC/OAVM, without the presence of the shareholders at a common
venue, Shareholders attending the AGM through VCIOAYM shall be counted
far the purpose of reckaning the quorem under Section 103 of the Act

The Natice of the AGM together with the Explanatory Statement thereto under
Section 102 of the Act for the Financial Year ended March 31, 2021 has heen sent
on Tuesday, 51“.ﬁ.ugu5.t, 2021 by eleciranic mode fo all the membears whosa email
addresseas are regislered with the Compamy/Depositares Participants ("DP's™)/
Registrar and Transfer Agent ("RTA™), in accordanca with the aforesaid MCA
Circulars and SEB| Regulations.

In case members who have nol registered thelr e-mall address are requested
to register the same in respect of shares held in electronic form with the
Depository through their Depository Participaniis) and in respect of shares
held in physical form by writing to the Company’'s Registrar and Share Transfer
Agant, TSR Darashaw Consultants Privata Limated, C-101, 158 Flaor, 247 Park,
Lal Bahadur Shasiri Marg, Vikhrall West, Mumbai-400 083,

Members may note that the copy of Notice of 38" AGM and Annual Raport far
Financial Year 2020-21 will be available on the website of tha Company, viz.,
www. saraswaticommercial.com and on the websiie of the Stock Exchanges
viz., BSE Limited at www. bseindia.com respectively and also on the website
of Mational Securities and Depositories Limited {"NSDL") viz.,
www.evoting.nsdl.com.

BOOK CLOSURE FOR AGM:

Motice is hereby given that pursuant to Section 91 and other applicable
provisions of the Companies Act, 2013 and Regulation 42 of SEBI {Listing
Cbligation and Disclosure Reguiremants) Regulations 2015, that the Ragister
of Membsars and Share Transfer Books of the Company will be closed from
Thursday, 16" September, 2021 to Thursday, 23" September, 2021 baoth

days inclusive for the purpose of AGHM. inclusive for the purpose of AGM Origi
; nal &chedule Revised Schedule
VOTING THROUGH ELECTRONIC MODE (E-VOTING): VOTING THROUGH ELECTRONIC MODE (E-VOTING): Tentative Schedule of Activities
Pursuant to the provisions of Section 108 of the Act, read with Rule 20 of the Pursuant to the pmvisit:lns of Section 108 of the Act. read with Rule 20 of the Date I]‘ﬂ'h‘ Date Day
Companies {(Management and Administration) Rules, 2014, as amended from Comparies (Managament and Administrafion) Ardp it D i
. : : > . - ' ate of the Public Announcement 16.Jung, 2021 Wednesda 16 June, 2021 Wednesd
time fo time, and Regulation 44 of the SEBI Listing Regulations, the Company s lime to time, and Regulation 44 of the SEBI Listing Regulations, the Company s _ _ y -
pleased to provide allits Members the facility to cast their vote electrenically, through pleased to provide all its Members the faciiity to cast their vote electronically, Last date of publication of Detailed Public Statement in newspapers 23June, 2021 | Wednesday 23 June, 2021 Wednesday
the remote e-voling senices pravided by NSDL. Members ﬂFﬂ'rE Company holding through the remote e-voting services provided by N3DL. Members of the Last date of filing of the Draft Letter of Offer with SEBI 30 June, 2021 Wednesday 30 June, 2021 Wednesday
shares in physical or demalerialized form as on the cut-off date i.e. Thursday, 16 Company holding shares in physical or dematanalized form as on tha cut-off date :
Saptember, 2021. may cast their vole through remote e-valing. .. Thursday, 16" September, 2021, may cast their vote through remote e-voling. Last date of a Competing Offer 14 July, 2021 Wednesday 14 Juky, 2021 Wednesday
Alithe Members are informed that: All the Members are informed that: Last Date for receiving comments from SEBIon the Letter of Offer {In the event SEBI has
(a) all of the business as set out in the Motice of 387 AGM may be fransacted {a) all of the business as set out in the Notice of 38" AGM may be transactad not sort clarification or additional information from the Manager to the Offer) 22 July, 2021 Thursday 29 July, 2021** Thursday
thiraugh ramola e-valing, through remote e-voting: =
(b} the remate e-voting shall commence on Sunday, 19" September, 2021 at (b} the remote e-voting shall commence on Sunday, 19" September, 2021 at Date of Reserve Bank of India's approval 13 August, 2021 Friday
9.00a.m. ST, 9.00a.m, IST; Identified Date™® 26 July, 2021 Monday 18 August, 2021 Wednesday
[':.:l rernﬂIqSETE"l"ﬂtlng shall end an Wﬂdnﬂ‘ﬁda'f. 22“ EE.‘;IIEthr. 2021 at 5.00 |:I:.:I ramola a-vwoli ng shall end on W&dn&sda'y’, 2o SEP[’EI‘I'IE:‘E‘-I'. 2021 al 5.00 DE‘[E h}. wn":h ‘[hE Lener |:|1' Dﬁer 'I'I'I" tlE dlspamnm o 1|1E Sharﬂhﬂlde:’& ﬂE‘ Au_gust EU.E"I Mﬂﬂﬂaﬁf Eﬁ Augu.s'l EGE‘E Thu;ada!lll
p.m. IST; p.m. 13T, : y ; " g I
(d} remote e-voting shall not be allowed beyond 5.00 p.m. on Wednesday, (d) remote e-voting shall not be allowed beyond 5.00 p.m. on Wednesday, I__as1 date by whmhindep&ndenl Directors Committee of the Target Company shall give 05 Avgust, 2021 Thursday a1 August, 2021 Tuesday
22™ Septembear, 2021; 22" Saptember, 2021: its recommendation
(e) the facility for voting through electronic voting system shall also be made (e} the facility for voling through electranic valing system shall also be made Last date for revising the Open Offer Price / Open Offer Size 06 August, 2021 Friday 01 Seplember, 2021 | Wednesday
available for Members present af the AGR, available for Members present at thie AGM. ; § . : ; '
(i Mamber may parlicipate in tha AGM even afler exercising his vola, by (fi Member may participate in the AGM even after exercising his vote, by (pen Dtfer Opening Public Announcement 06 August, 2021 Friday 01 September, 2021 WﬂﬂﬂﬂﬁdﬂL
remote e-voling, bul shall not be allowed to vole again in the AGM; remate a-voling, bul shall not be allowed to vole againin the AGM; Date of commencement of tendering period (Open Offer Dpening Date) 09 August, 2021 Monday | 02 Seplember, 2021 | Thursday
(g} Only aperson whose name is recorded in the Register of Members orin the (g} Only a person whose name is recorded in the Register of Members or in the : : : :
Registeruiﬁeneﬁ-cialﬂ:vners maintained by the Depn:simries s o e cut- Register of Beneficial Owners maintained by the Depositories as on the cut- Dhate of c:lns..ing |:IT|IEI'II:|.EI'II'I§| pe.ru:u:l {Flpen Offer Glosing D.atE::I | 24 Bugust, 2021 Tuesday | 165epiember, 2021 Thursday
off date i.e. Thursday, 16" September, 2021 shall be enfitied o avai the facility off date i.e. Thursday, 16" Septembser, 2021 shall ba enlitied to avail the facility Date by which all requiremant including paymaent of considaration would be completed 07 September, 2021|  Tuesday | 30September, 2021 | Thursday

af remofe a~valing orvalting through electronic voling systam af thea AGR;

In view of the outbreak of the COVID-19 pandemic and pursuant o General
circular Mos, 14/2020, 1772020 and 2002020 dated April 8, 2020, April 13, 2020
and May 5, 2020 respectively, issued by the Ministry of Corporate Affairs ["MCA
Clrculars”) and Circular Mo, SEBVHOVCFDMCMD/CIRP202079 dated May 12,
2020 issued by the Securities and Exchange Board of Indea ("SEBI Circular™y and
in compliance with the provisions of the Companigs Act, 2013 and SEBI
(Listing Obligations and Disclosura Requiraments) Regulatons, 2015 (“Listing
Regulations™), the 38" AGM of the Company is being conducted through
VECIDAYM, without the presence of the sharehclders at 3 common venue

Shareholders attending tha AGM through YCOAVM shall be counted for the
purpose of reckoning the quorum under Seclion 103 of the Act.

The Matice of the AGM fogether with the Explanatory Statement thereto under
Sachon 102 of the Al for tha Financial Year endad March 31, 2021 has baan
sant on Tuesday, 31" August, 2021 by electronic mode to all the members
whose email addresses are registered with the Company/Depositories
Participants ("DF's"VRegistrar and Transfer Agent ("RTA), in accordanca with
the aforesakd MCA Circulars and SEBI Regulations.

In case members who have not registered their e-mail address are requested
to register the same in respact of shares hald in alactronic form with the
Depository through their Depository Participant{s} and in respect of shares
held in physical form by writing to the Company's Registrar and Share Transfer
Agent, TSR Darashaw Consultants Private Limited, C-101, 1st Floar, 247
Park_Lal Bahadur Shastr Marg, Vikhroli West, Mumbal- 400 083.

Members may note that the copy of Notice of 38" AGM and Annual Report for
Finarcial Year 2020-21 will be available on the wabsite of the Company, viz.,
www. winrocommercial.com and on the wabsite of the Stock Exchanges viz.,
BSE Limited at www.bseindia.com respactively and also on the website of
Mational 3ecurities and Depositories Limited ("MN3DL"} wiz.,
whww.evoting.nsdl.com.

BOOK CLOSURE FOR AGHM:

Motica s hereby gven thal pursuant 1o Section 91 and olher applicable
provisions of the Companies Act, 2013 and Regulation 42 of SEBI {Listing
Obligation and Disclosure Requirements) Regulations 2015, that the Register
of Members and Share Transfer Books of the Caompany will ba closed fram
Thursday, 16" Septembear, 2021 to Thursday, 237 September, 2021 both days

of ramote e-woling or voling through electronic valing system al the AGM;

annum for the delay beyond the scheduled date of payment in terms of Regulation 18 (11A) of the SEBI {5A5T) Regulations, as there was a delay in receipt of pnor
approval from Reserve Bank of India of 14 (Fourtaen) days, resulting a deday in making payment to the eligible Equity Public Shareholders; and hence interest of Re.0.10

(Ten Paise anly) has been added to the OHer Price;

. Recommendations of the Committee of Independent Directors: The Committes of Independent Directors of the Target Company (hereinafter referred to as *IDG") have

opined that the Offer Price of Rs.23. 10/ (Indian Rupees Tweanty-Three and Ten Paise only) per Equity Share is fair and reasonable in accordance with SEBI (SAST)
Reguiations. Further, the Recommendations of IDC dated Monday, August 30, 2021, has been published on Tuesday, August 31, 2021, in the same newspapers in which

thee OPS and the Announcement to DP s was published;

. This Open Dffer is not a competing offer in terms of Regulation 20 of the SEBI (5A5T) Regulations;
. Purva Sharegistry (India) Private Limited, Registrar to the Offer, has confirmed that the Letter of Cffer fo the Equity Public Sharsholders of the Target Company whose

names appear as on the [dentified Date i.e., Wednesday, August 18, 2021, have been dispatchad through registered post on Thursday, August 26, 2021, Additionally, the
glectronic dispatch of Leter of Offer to those Equity Public Shareholders who have registered their Email-10 with the depositorias has been completed on Teesday, August

24, 2021;

Qfferin relation to the procedure for tendering their Equity Shares inthe Open Offer;
Instruction for Public Shareholders

a) Incase the Equity Shares are held in physical form

. Piease note that a copy of Letter of Offer (inchuding Form of Acceptance-cum-Acknowledgement) is also available on SEBI's wabsite at www.sebi.gov.in, Manager to the
Offer's website at www.capitalsguare.in, and BSE Limited's website at www.bseindia.com:
. Equity Public Shareholders are required to refer to the section tiled “Procedure for Acceplance and Setliement of the Open Offer” beginning on page 20 of the Letter of

Public Shareholders hodding Equity Shares in physical form may participate in this Open Offér by approaching their Selling Broker by providing relevant information and
documents as mentioned in Paragraph 8.9 beginning on page 21 of the Letter of Offer along with Form SH-4;

b} Incase the Equity Shares are held in demat form

Fublic Shareholders holding the Equity Shares in demat form may participate in this Open Offer by approaching their Selling Broker and tender their Equity Shares in Open
Dffer as per the procedure as mentioned in Paragraph 8.10 beginning on page 21 of the Letter of Offer along with other details.

7. All the observations received from Securities and Exchange Board of India vide lefter bearing reference number "SEBHO/CFD/DCR2/F/OW/2021,/170391" dated

Thursday, July 29, 2021, duly in terms of Regulation 16 () of the SEBI (SAST) Regulations upon submission of Draft Letter of Offer are duly incorporated in the Latter of

Offer.

8. Thera are no other matenal updates in relation to this Open Offer since the date of the Public Announcement. save as otherwise disclosed in the Detailed Public Statement,

Announcement to the Detailed Public Statement, and the Letter of Offer, As on the date of this Advertisement and in the best of knowledge of the Acquirers, there are no

statutory approvals required to be implemented by them to complate this Open Offer.

4. Schedule of Activities

Note: The schedule of achivily has beern calcutaled from August 13, 2021, being the date of receilpt of RBI'S fetter dated August 13, 2021 by the Acquirers from the Targel

Compary, and purswant to this there is an extension for commencement of the Tendering Period mot fater than 12 (Twehe) Working Days of receip! of the approval from the

RBI. Plegse refar fo the Paragraph 7. 7 tithed as "Statutory aporovals and condiions of the Open Offer” at page 20 of the Latter of Offer

*Iofentified Date 15 only for the purpose of determining the names of the shareholders as on such oate to whom ihe Latter of Offer would be sent. AN the ownars (registared

or unregistered) of the Equily Shares of the Targe! Company (excep! the Acquirers and the parties o the Share Purchase Agreement) are eligible fo paricipata in ihis Open

(rffer amy time before the closure of ihis Open Offer.

**Actual oate of receipt of SEBI's final observalions,

10. The Acquirers accept full responsibility for the information contained in this Advertisement and for the fulfillmeant of their obligations laid down in the SEBI (SAST)
Requiations. A copy of this Advertisemeant shall also be availabie on websita of the SEBI at www.5ebi.gov.in and Manager to the Offer at www.capitalsquare.in;

11. The capitalized terms used in this Advertisement shall have the meaning assigned to them in the Letter of Offer, unbess otherwise specified.

(R} Any person, who acqguires shares of the Company and becomes a
member of the Company after sending of the Notice and halding shares as
of the cut-off date i.e. Thursday, 16" September, 2021, may obtain the login
ID and password by sending an e-mai o evotingi@nsdl.co.in ,However, if
the member is already registerad with NS0 for e-voting then the existing
user 1D and password can be usad for remate e-voling.

The detailed procedura of remaie e-voting and voling by alectronic means
during the 38" AGM by mambers holding shares in demateralized made,
physical mode and for members who have not reglstered their emall addresses
is provided in the Notice of 38" AGM.

In case of amy queries redaling o e-vating, Members may refer to the FACQS for
Shareholders and a-voling user manual for Sharaholders available at the

(h} Any person, who acguires shares of the Company and becomes a
member af the Company after sending of the Notice and holding shares as
of the cul-off date i.e, Thursday, 16" September, 2021, may obtain the
legin 1D and password by sending an e-mail o evoting@nsdl.co.in.
Howewver, if the member is already registered with NSDL for e-voting then
the existing user ID and password can be used for remate e-voting.

The detalled procedure of remote e-voling and vating by electronic means
during the 38" AGM by members holding shares in dematerialized mode,
physical made and for members wha hava net registarad thair email addresses
s provided in the Notice of 38" AGM.

In case of any quenes relating 1o e-woting, Members may refer to the FAQS for
Shareholders and e-vating user manual for Shareholders available at the

download section of wwaw.evoting.nsdl.com or call on toll free no.: 1800-222-

dawnload seclion of www.evoting.nsdl.com or call on toll free no.: 1B00-222-

ISSUED BY THE MANAGER TO THE OFFER

990 or send a request at evotingi@nsdl.co.in; and in case of any grievances 590 or send a request at evoting@nsdl.co.dn; and in case of any grievances - "
cannected with the fadlity of remote e-voling please contact Mr, Sagar Ghaosalkar connected with the facility of remote e-voling please contact Mr, Sagar Ghosalkar {:APITAL“ L H E « CAPITALSQUARE ADVISORS PRIVATE LIMITED . S
or Ms. Sarita Mata, NSDL, 4th Floor, ‘A Wing, Trade Wordd, Kamala Mils or Ms. Sarita Mole, NSDL, 4th Floor, ‘A Wing, Trade World, Kamala Mills E.l -"'l. 208, 2nd Foor, AARPEE Center, MIDC Road No 11, CTS 70, Andheri (East), Mumbai 400 093, Maharashtra, India; '{
Em_p::nund. Senapau' Bapat Marg, Lower Parel, Mumbal-400013 or Email at Compound, Senapall Bapat Marg, Lower Parel, Mumbal-<400013 or Emall at Tyas , Contact Details: +91-22-6684 9999 +91 98742 B3532; Website: www.capitalsquare.in; E
evoling@nsdl.co.in : evoting@nsdl.co.in Email Id: tanmoy.banerjee@capitalsquare.in’ mb@caphalsouare.in
By Order of the Baard of Directors, By Crdar-obihe-Based.of Divagtors; Contact Person: Mr. Tanmoy Banerjee  SEBI Registration No: INMDOOO12219
Sd/- Sl-

Ritesh Zaveri Hetal Khalpada On behall of the Acquirers
Place : Mumbai Chairman Place : Mumbai Chairman Date: Tuesday, August 31, 2021 Sd/-
Date :31*August, 2021 DIN: 00054741 Date : 31" August, 2021 DIN: 00055823 Place: Mumbai Vadasseril Chacko Georgekutty

ﬁi-nam:]'“. ep.‘ .in




